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Per V.DURGA RAO, JM: 

 
 This appeal by the assessee is directed against the order 

of the CIT(Appeals)-XXIII, Mumbai, dated 31-8-2009 for the 

assessment year 2000-01. 

 2. At the time of hearing none appeared on behalf of the 

assessee.  There was no request for adjournment also.  

Therefore, it can be concluded that the assessee is not interested 

in prosecuting appeal.   In the case of Chemipol the Hon’ble 

jurisdictional High Court has held that the Tribunal has inherent 

power to dismiss an appeal for non-appearance of appellant.  The 
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Hon’ble Madhya Pradesh High Court in the case of Estate of Late 

Tukojirao Holkar V/s CWT (223 ITR 480)(MP) and the Delhi Bench 

of the Tribunal in the case of Multiplan (38 ITD 320) have also 

taken a similar view.  In the light of the same, we dismiss the 

appeal in limine for non-prosecution. 

     Order pronounced in the open court on 20th  October, 2010. 
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